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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised by

the Commitlee to present this Rbport, on their behalf present the 35ft RePort on

Action Taken by Government on the Recommendations .contained 
in the 13F

Report of the Committee on Public Accounts (199t96).

The Committee considered and finalised this Report at the moeting held on

3td December, 2018.

Thiruvananthapuram,
3d December, 2018.

V. D. SATHEESAN,

Chairman,
Committee on Public Ac'counts.



REPORT

This Report deals with the Action Taken by the Covernment on the

recommendation contained in the 131"' Repgrt of the Committe€ on Public

Accounts (199196).

The 131"t Report of the Committee on Public Accounts (1995-96) was

presented to the House on l9 March, 1996. The Repon contained only one

recornmendation relatin€ to Science and Technology Department. The

Government was addressed on 2d April 1996 to fumish Statement of Action

iaken on the recommendation contained in the Report and the final reply from the

Government was received on l-1G2015.

' ftIe- Committee considered the replies as well as the circular No

53771F(U2OL41P&LRD dated.2G120l4, issued by the Chief Secretary according

.to the dircction of the Committee in its meetings held on 'f&2010' G,2ol3 and

ZCi-92O17 . respectively dnd decided not to pursue further action. The

recommendation and the Government rePlies are incorporated in this Report'

88/2019.



. 
sqrENcE A\D TEqHNOLOGY DjPARTMENT

Rccommoodation

(Sl. No.l, para No. 6) :

The Committee understand that lhe schemd originally d**n by Gou.-rn"nt
in 1978 for the establishment of a Teak Museum and Research Centre with the
objective of educating the foreit personnel and the public on the use of Teak
remains unfulfilled even after the lapse of l7 years, afrer spending a huge capital
of ( 44 lakh against the estimated amount { 5.7 lakh. The exptanation put forward
by the Department for the delay is the lack of effort and situation created by the
compulsory retiremer of the Executive Engineer of lhe rnstitute. The commirtee
cannot approve this explanation and they denounce the Endency of finding
excuses for this kind of long and inordinab delay caused due to the negligent
discharge of duties assigned !o the officers. The Comminee observe that although
administrative sanction had been accorded for re construction in l97g the work
was awarded.to the Kerala State Construction Corporation only in December l9g3
with the condition to complete the work within 24 months. The Commi$ee find
administrative delay and l4ck of propel follbw up action with Keiala State
Construction Corpo.ration to complete the work in time. The Committee
recommend !o fix responsibility and take action against th€ persons responsible for
the lapse. The Committee would liie to strike a cairtious note against the inordinate
delay in completion of works undenaken by Kerala State Construction Corporation
and recommend that Government should check this delay and take appropriate
remedial action to avoid this delay by incorpbrating penat provision in the
agreement for executbn as a precaution against delay and consequent escalation
of cost.

Actioa Talen

Based on the rcpon of pubtic Accounts .Committee, an Action Taken
statement has. been prcparcd on the irregularities in the construction of reak
Museum, Nilambur and the same has been forwarded to Office of the Accountant
General with 5 Volumes of the file relating to construction of Teak Muse"rn. T.h;
Department's file and.the 5 Volumes of Kerala Forest Research Institute files are 

'
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missing from Office of Ac€ountant General. A vigilanqe enquiry has been orderrd

io tt""" tL" fiI" (File No. I70?th2!96!S&TD). The file itself has not been receiied

bask froni the Office of the Principal Secletary, Vigilance' The Director, Vigilance

& Anti-cornrption Bureau has been requested to fumish the prcsent status of the

case.

Futthcr ldormotiotr Sought

' The Committee recommendi to conduct a detailed vigilance enquiry on the

missing of files in a time bound manner.

Action Totcil

In the ionclusior/recommendation of Public Accounts Committe€ (PAC

199a96) on the Audit para 7.7 pertaining to construction of Teak Museurn and
' 

Research Centre at Nilambur, it was ordered tcrfix responsibility and take action

against the persons risponsible for causing administrative delay and not taking

proper follow up action in completing the constshction work of Teak Museum'

Nilambur within the stipulated time,.thereby inflicting huge loss on exchequer'

In this regard, based on the recomrirendation of thp PAC' the Action Taken

Report was prepared on inegularities in thtj construction of works and the same

was forwarded to the Accou$tant General with'5 volumes of the file relating the

. 
construction of the Museum. Thia Depaflment's file and the 5 volumes of files of'

the Kerala Forest Research Institutb (KFRI) were however not returned from the-

AccountaDt General's Office' A vigilance enquiry was ordered to trace out the

files. The file (File N.o.1702A2/96/STED) itself has not been received back from

the Office of the Principal SeeGtary, Vigilance Deparfinent'

The Dir€etor, Vjgilance & Anti-comrption Bureau had conducted a Vigilance

Enquiry into the allegation of missing of .5 volumes of file on Teak Museum'

Nilarnbur and forwarded this report to Government on 27-11:2007 The Director'

Vigilance and And-comrption Bureau recommended DePartmentd action against

Smt. P. Santhamma, the then Assistant' A2 Seat" Science & Technology

Depanment. Accordingly, the Government initiated disciplinary action against her'

but exonerated her from the chtrges leveled against her but cotild not be proved

conilusively.



The Accountant General (civir & comml. Audit) in his rener dated
2-12-2010 reiterated his earlier stand rhat the five volumes of dles relating to Teak
Museum were not received.'in his office and returned the Action Taken Statement
withoua vetting. In the absence of the aforesaid files, this departnent is not in aposition to initiate action on the conclusion/recornmendafion of the Hon,ble pec
w!lh_ respect to rhe irregularities in the consr'uction of reak Museum in N,h;;";
by KFRI.

In this regard it may also be brought 0o thc kind notice of the pAC that
eventhough, therc was some delay in the implemenation of the Covernment,s
decision for the establishment of the teak museum, the KFRI, the implementing
'agency, had successfully built a state of the aft teak museum devoted for teak.
The department took prompt and earnest steps in establishing ,t 

" 
.or"u., u, .oon

as the construction of the buildirig was completed by ihe Kerata State Construction
Corporation,

. . lt" position has been reponed more than a couple of times both to theLegislature Secrerariar to bring to the '40tice of the pAc -; ;-;" Accouniant
Ceneral.

' It is to be noted that, the institute had commendably executed the decision ofthe Govemnent to set up the Museum, which has become a major attraction forvisirors and tourisr's ro rhe Malabar region. Through t" *id. ;;;;; ;tb*providing every aspect of teak incruding its distrilution, 
""orogx "ir,io",ior,utilizafion etc. the Museum has becoms an important.means of environmental

education. In fact, it is the only frl"."u,n in ,fr" *".i0- 0"""*O a ,."*.Economically too the museum has. achieved self sustainability as the incomegenerated by the Museum is sufficient for its running costs. By attracting a numberof touiists, the Museum has meaningfuly contriburei ,t 
" 

ou"rai ,oirr.rn po,"nuu,of the Malabar area. While admitting the delay in i.pb.;;; ; decision ofthe Govemment, the efforts undertaken iri organising uariou, co'mponents of theMuseum could not be over looke
rires.hi;der iarr p",.ruri,,r* .i.i"1"-1T*?:i:,nff:;::$$#fr::ff
depaitment had taken earnest effofls in locating the missing files anO tO initiateaction against the responsible office_rs for the inordinate O-etay ana consequenrescalation.of costs. Despite eamest efforts, conceiled files 

"oota 
n* u" oua"o o*.



Futlcr Informatioa Sought

The Committee expresses its strong displeasrire on the reply f.umished by the

Government and opines that cases of missing of files related to corruption became

very comlnon in every department and should be viewed seriously. The Committee

directs that.the matter should be informed o the Chief Secretary with a direction

to give strict instruction to every department not to repeat such cases in futurc.

. Action Taton by tho Govd:rmcnt

Based on the recommendation of the PAC, the Action Taken Report was

prcpared on rhe irregularities in the construction of works and the same was

forwarded to the Accountant. General with 5 volumes of the file.rclating to the

construction of the Museum, KFRI, Nilambur in January 1992. T\e Office of the

Accountant General had intimated that the letter was not accompdnied. by 5

volumes of files. Hence, a Vigilance enquiry has been ordered by Vigilance

. Depaxfinent on the missing of files. The said file (File No.l70ZAZlggdSTED) is :

also seen missing from the office of the hincipal Sccretary (Vigilance). The

Dir€ctor, Vigilance & Anti-cornrption Bureau had conducted a Vigilance Enqiuiry

into the allegation of missing of 5 volumes of file on Teak Museum, Nilambur and

forwarded this iepol to Golt. on 27-ll-2007. The Director, Vigilance and Anti-

.Com.rption 
Bureau recommended Depar'tmental action against SmL P. Santhamma,

the then Assistant, A2 Seat, Scipnce, Technology and Environment Department.

Accordingty, the Govt. initiated disciplinary action against her, but later

exonerated her from the charges levelled against her but could not be prcved

conclusively.

The Accountant General (Civil ahd Comml. Audit) in his letter dated,

2-12-2Q1O reiterated their earlier stand that the five volumes of files relating to

Teak Museum were not. received in his office and returned the Action Taken

Statement without vetting, In the absence of the aforesaid files, this Depatment is

' not iir a position to initlate action on the conclu6ion/recommendation of the

Hon'ble PAC with respect to the irregularities in the construction of Teak Museum

in Nilambur by KFRI.
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In this regard it may also be brought to the kind notice of the PAC that

eventhough, there was some delay in the implementation of the Covernment's

decision for the establishment of the teak museum, the KFRI, the implementing

agency, had successfully built a state of the afi teak museum devoled for teak..

The departnont took prompt and eame.st steps in establishing the museum, as Soon

as the constmction of the building was completed by the Kerala State Construclion

Corporation.

It is to be noted that. the institute had commendablv executed the decision of
th€ Government to s€t up:the Museum, which tras Uecome a major attraction for
visitors and tourists to. the Malabar region. Through its wide ranging exhibits

providing.every aspect of teak including its distribution, ecology,, cultivation,

. utilization etc. the Museum has become an important means of environmental

education. In fact, it is the only Museum in the World Devoted. to teak.

Economically tm th€. museum has achieved self sustainability as the income

generated by the.Museum is suf.ficient fon is running costs. By attracting a

number of tourists, the Museum has rneanirrgfully . contributed to the overall

tourism potential of the Malabar area. While admitting the delay in implementing

the decision of the Government, the efforts undertaken in organising various

components of the Museum could not be over looked. Eventhough, the missing of
the connected files hinders all possibilities of initiating action against the officials
responsible, the depgrtment had taken earnest efforts in locating the missing files
and to initiate action against the responsible officers for the inordinate delay and

cons€quent escalation of costs. Despite eamest efforis, concerned files could not
be traced out.

This positidn has already been intimaGd to the Accountart General and PAC
through a D.O. tbtter from Ex-Officio Principal Secretary, Science & Technology
Departrnent. The Hon'ble PAC has aiso been requested to drop the objections.
The Hdn'bl€ PAC codsidered the request and directed thaf the matler should be

iriformed to the Chief Secrctary with a direction !o give strict instruction to every
deparhent not tO rcpeat. such cases in future. Based on this direction fiom the
Hon'ble PAC, Chief Secrctary has issued strict instructions io all depanments to
strictly adhere to the provisions for safe custody of filesl'disposals and their



maintenance as per the provisions in the Kerala Secretariat Offic€ ManUal, Diihict
Office Manual and the Manual of Office hocedure. Ir was also reikratgd that any
lapse in this regard would be viewed as serious dereliction of duty and stringenr
action under Kerala Civil Services (Classification, Control and Appeal) Rules,
1960 would be taken against the ofhcials responsible for. Copy of the circular
issued by Chief Secretary is.enclosed as Annexrire.

The matler in question being very old, Government are not be in a psition
to take further actions based on the recommendations. Hence Hon,ble pAC is
requested to drop the objections raised in this regard based on the action takon by
Government so far.

Coaclusion

The Comnittee condemns the misplac€ment of {ive volumes of files related
to the construction of Teak Museum and observes that this deliberate misdeed
paved the way for the corrupted officials to escape and led to the non-recovery of
loss suffered by Public Exchequer. The Committee insists lat, in futule shingent
action should be taken against the officials responsible for delaying. the
implementation of ongoing projects and ensure that all depanmenF should snicdy
adhere to the circirlar. No.53 I1]RA2O!4!P&ARD, rcgarding rhe self custridy of
files, dated 2GT20l4 issued by Chief Secretary, in order to avoid the cases of
missing of files in ftrture.

Thiruvananthapuram,
3d December, 2018.

V. D. SATIBESAN,
CHAIRMA]V,

COMMINEE ON PT]BLIC ACCOUNTS.



ANNEXURE

GOVERNMENT OF KERAT.A

P€rradn.l .ld Adt'inirrrtiv€ X..formi (Rulcs) Deprrtment

clf,cljtAR
No. 5377/T,,2014/P&ARD. Dated, Thiftwnonthapuran, 26ttt Morch 20t4.

Srr:-Comminee on Public Accomr3 (2011.14)-t3lsr Rcporr of
Public. Accounts Cornmitic. (1995-1996) para Nd. 6 _

. 
Recommmdarion-larplcmenlllion regffding.

Rel:-Lcrer N6. 960tlPAC-B2tgStLeE. dated 2O-t.2014 from ihe
Secretary, Kerala LceislatuE SecrErariar.

Thc Public Accoums Corunince (201t-t4) whitc considcring ftc 6rh para

ofthc l3l!i Repon of Public AccouoG Conmilrc. (1995-1996) has obscrv€d
lhar cases of mlssing of filcs relating lo corruprion have become common in
every -Departncm. whicl should b€ vi€wed very seriously. Th€ Conmin€e.
thereforc, diredlcd ro give nrict insnuctions ro a Dcpa.rnenrs in rhc maner lo
not rcpeat such cas.s in furue.

Thc provisions for srfc cusrody of fitcJdisposats ard rheir mair|marce are
d.tiiled in th€ Kerata Se{rErarid Omcc Mamal, Distdcl Office Muuat and the
Mroual of Office Procedure. Cov.rnmenr ther€for€. reitcrat. ftar lh€ said
plov'siolls shau be strictly adher€d to ard any laps. i! tftis rcglud will bc vi€"€d
as serious derelicrion of duty. Strhgent disciplin!ry aation under Ker.la Ciiit
S€rviccs (Classificatiorr Conrot and Appcat) Rules, t960 wi bc rakcn againsl
lhe officials responsible for such iny tapsc in this r.gard.

E. K. BH;R r Bsusi^N,
Chief Secrctary to Covenneat.



Att H..r!r of D.prb..t rd OiL.1
All Dcp.nD.nrdAll Sccri.or of C.,y.ir

taw I Fitrc) aa.t Scc.crr.irr (inctodin!

TI|. S..|!ry, K..rL h,ali€ S.vic. tui;.&. (rit CL).

:F S.o!t .y, K.r.t t-eLl-rr! S.c.!r..L (rll CL).
Th.,Scc.laror io Cov.r.or, K.frL f{ BD|v.a, Tti'||v.r|t|th.!['n!(*rn CL).
Itc Rlgirrrd, H(gh Coon of k'|l|' Ertifdrtn (rd, CtL).
Tb., X.!€irtr.r,. Kcl.h Adhini.Fdivc Tribur.t, Ttiruy!$trth$unm(r,i!h CL).
'Ilc.Adrocat€ ccncEt. Kcrrl4 Em.LutrrvThiruvrn. hapurffi Br&ch(wfrh CL).
Thc R.Birtrr, Alt uriv.rditi.s (wirh CL].
Th. Sccrciary. tkntr Srd! El.rt ichy aold (with CL).
'nre C,.o.nl M!nag.., KS,R-T.C. (rrith CL)
Thc Sr.r. Infonnldoo Co|rldrlioner, Thinvananth.punrn (wih CL).
All Additioa.l Chicf Sccr€i.ri$/princip6l Secr.r6nes/s..rarrici/Sp€ci.l

Sccrcr$icyAddhiond Sccrlt dcrtoinr Seaetrriancputy ScrrclriJuno€r s€crdlrics to cowmmdt
Th. Privrac Sccrcr.ry to the Chicf Minisrq .nd alt odEr Mini$crs.

:hc 
Pri:ne Scclcr!ry !o $c tad.r of Opposirioo (wi$ CL).

llRi Additilmt SccErlry to rbc Chi.f S€crebry.

I_h.^IjPR 
(wcb & Nqr M.dL) Dc{.tlcnt (for wi& publiciry)

sF/(r-

8&2019.
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